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IN THE CENTRAL ADMIMISTRATIVE TRIEDMNAL, JAIFUUR EEMNZCH, JAIFUR
CP A 158G 13595 (OA ITa . 1007 "5%2) are of order: 25.11.19397
M.P.Fhandelwal &,/o 2hri °.D.Fhandelwal, resident of I,E-182,
Prem Nagar, Jhotwara, Jaipur.

.. Petitioner
Versus
Falyan Chandra, Reqgicnal PFrovident Fund Commissiocsner, Nidhi
Rhawan, Jyoti Nagér, Jaipur.
| .« Respondent
Petiticner present in person
Mr. N.E.Jain, <cunsel for the respondent
CORAM:
Hon'ble Mr. 2.FP.Sharma, Administrative Member
Hon'ble Mr. Ratan Prakash, Judicial Member
ORDER

Per Hon'ble Mr: ©sP:fharma, 3Administrative Member

In thie Contempt PFPetition filed Ly the petiticner under
Section 17 ~«f the Administrative Trilkunals - Act, 1985,
petitioner Zhri N.B.Khandélwal has prayed that the respondent
ghould be 'punished for committing contempt of court by not
complying with the directions of the Tribunal given vide crder
dated 2.2.199%4 while ' disposing of thé DA e, 1007,'32,
N.B.Khandelwal Vs. Union of India and Jres. Paraz 5 and & of the
order dated 2.2,.1%%1 at Annexure-3ad passed by the Tribunal read
as under:

"5, A penalty of reversiasn to the laver post of LI was

imposed upon thevapplicant for a pericd of one year from

the date of fthe icsue onf the order dated 2.2.28. The

perind of punishment expired on 2.2.3%. The applicant

shnuld have been restored to the post of Head Clerk w.e.f.

f
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.2.29 and nobt w.e.f. 20.5.89 as has heen done by the
resrondents. Sfince the bar to his repromction was merely

ta last for a pericd of cone year, in terme of the penalty
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order, the promotion of the applicant £ the post of Head
Clerk should have keen automatic on expiry of the currency
period. If the applicant was working as a Head <lerk on ad
hnc basis on the date the penalty was imposed his

restoratinon on expiry of the periosd of one year would have
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alsc been on ad hoz kasis. The question of holding of a
DPC for considering the applicant's promotion to the post
nf Head Clerk on expirvy of the currency pericd of the

penalty would not arise.

6. In the result, this applicaticn succeedz and the

0]

respondentes are directéd to restore the promoction of the
applicant to the post of Head Clerk w.e.f. 3.2.89. The
applicant shall he entitled to all conseguential benefits.
There shall be no aorder as to costs."
2. We have perused the material on record including the reply
filed by the respondents and Annexures thereto.
3. The learned counsel for the respasndent has drawn attention
to Ann.A2 dated 15.12.199d ky which the petiti-ner haz been
festored- tn the pmet of Head <Qlerk w.e.f. 3.2.859. He has
further drawn attention to Ann.A5 dated 29.3.35 by which the
petitioner's woriginal senicrity has been restored. He has
also - dArawn attention to Ann.Al Jdated 12.5.35 by which the
petitinoner has been granted promotion as A.A.D. The learned

éounsel for the respondent further stated that necsssary

payments have alsc Leen made to the petitioner as a consegquence

"of the =rder of the Tribunal. The petiticner has stated that

promotion to the post <f A.A.23. hag not been granted by the
respondent with retroépective effect. We are, however, of the
view that if the petitioner is aggrieved with regard to his
promotion to the pist of A.A.OQ., he is free to file a fresh
application to agitate his grievance.

4. The directions »f the Tribunal have heen -omplied with by



the respondent. The Contempt Petition is dismissed as having
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Le~-me infructucus. NMotices izsued are discharged.

poS (],

(Ratan Frakash)

Judicial Memker Administrative Memhker




